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SHRI Y. B. CHAVAN : I am afraid the 

hon. Member has not really speaking 
understood the clause as such. Subclause (2) 
to which he has moved the amendment reads 
like this: 

"The Central Government may, by general 
or special order published in the Official 
Gazette, confer or impose, with the concurrence 
of the State Government concerned, any of the 
powers or duties which may be exercised or 
discharged under a State Act...'» 
When we are trying to give duties and 
responsibilities under the State Act to our 
officers naturally we will have to get their 
concurrence but this has nothing to do with 
border security as such. Certainly for the 
security of the border no concurrence of the 
State Government is required but when we 
want to impose a duty or a responsibility on 
our officer which duty or responsibility is 
under the State Act and of the State, Police 
officer, naturally in that matter we will have to 
take the concurrence of the State Government. 
There is nothing wrong about that and he 
wants to remove the State concurrence there. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : The question is : 

"That at page 46, lines 2—3 , the words 
'with the concurrence of the State 
Government concerned' be deleted." 
The motion was negatived. 

THE VICE-CHAIRMAN : The question is  : 
"That clause 139 stand part of the Bill." 

The motion was adopted. 

Clause  139  was added to the Bill. 
Clauses 140 to 142 were added to the Bill. 

Clause   1,   the  enacting   formula  and the 
Title were added to the Bill. 

SHRI Y. B. CHAVAN : Sir, I move : "That 

the Bill bs passed." 

The question was put and the motion was 
adopted. 

THE GOLD (CONTROL) BILL, 1968 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT) : Mr. Vice-Chairman, as the House is 
aware a Bill has been introduced in the Lok 
Sabha on the 22nd July, 1968 to replace the 
Gold (Control) Ordinance, 1968. A statement 
has already been circulated to hon. Members of 
this House explaining why immediate 
legislation by promulgation of an Ordinance 
was necessary to continue the law relating to 
Gold Control. The Lok Sabha has adopted a 
motion to refer this Bill to a Joint Committee of 
the two Houses and has sent a message to this 
House recommending that the Rajya Sabha do 
join the said Joint Committee and nominate 13 
Members of the Rajya Sabha to be appointed to 
the said Joint Committee. 

The basic gold policy of the Government has 
been explained on the floor of this House on 
several occasions and at this stag* it is not 
necessary for me to go into details to reiterate 
the justification for following this policy. 

Suffice it to say that the country can ill-
afford to fritter away its scarce foreign 
exchange resources on the clandestine imports 
of gold. It has to be recognised that Customs 
vigilance by itself cannot be sufficient to 
effectively combat smuggl: ing over the long 
borders and vast coast lines. The anti-
smuggling measures have necessarily to be 
supplemented by a detailed 
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system of control over internal transactions so 
as to make the circulation of smuggled gold 
more and more difficult. The Committees, 
which were asked to report on this subject, 
have endorsed the policy underlying the gold 
control measure and after full discussions it was 
approved by Parliament when it enacted the 
Gold (Control) Act, 1965. 

Before the Gold (Control) Act, 1965 was 
passed, the Bill was referred to a Joint 
Committee of both Houses of Parliament. This 
Committee, constituted under the 
Chairmanship of Shri S. V. Krishnamoor-thy 
Rao, comprised 45 Members. The Committee 
examined the Bill in great de-tailin thirteen 
sittings and received a large number of written 
memoranda and representation;, as many as 
nearly two lakhs. The Committee also took oral 
evidence and 47 associations, apart from some 
Members of Parliament and officials, appeared 
before it to give evidence. After this elaborate 
consideration, the Joint Committee 
commended the Bill to Parliament, which then 
enacted the Gold (Control) Act,  1965. 

The basic pattern of control, which was 
incorporated in the Gold (Control) Act, 1965, 
was in essence, far more restrictive and strict 
than what is now embodied in the Gold 
(Control) Bill, 1968. Under the 1965 Act, there 
was a 14-carat restriction on the manufacture 
of ornaments. It is no longer there, Instead, the 
modifications of the Gold (Control) Ordinance 
announced in 1966 provide for a ban on private 
possession of primary gold, declaration of 
ornaments above specified limits and stricter 
Government control over gold refineries. These 
measures, which have been discussed in 
Parliament on several occasions, cannot be 
said to unduly affect either the public at large 
or interfere with the legitimate business of 
goldsmiths and gold dealers. The present Bill 
only seeks legislative sanction for this 
modified pattern of gold control. Apart from 
changes of a drafting nature and rearrangement 
of the Chapters, the only other changes in the 
present Bill are with a view to tightening up the 
procedural aspects of the control and removing 
some administrative lacunae. 

Hon. Members will, no doubt, appreciate 
that the basic policy underlying the gold 
control measure, even when the pattern of 
control was more restrictive and stringent, has 
already received elaborate consideration by a 
Joint Committee. Further, according to article 
123 of the 

Constitution, the Gold (Control) Ordinance has 
to be replaced by a statute within six weeks of 
the commencement of the current session of 
Parliament. Accordingly, by a motion adopted 
by the Lok Sabha, the Joint Committee has 
been asked to submit its report by 9th August, 
1968. 

With these words, I move the following 
Motion: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on the Bill to provide, in the 
economic and financial interests of the 
community, for the control of the 
production manufacture, supply, 
distribution, use and possession of, and 
business in, gold, ornaments and articles of 
gold and for matters connected therewith or 
incidental thereto and resolves that the 
following members of the Rajya Sabha bi 
nominated to serve on the said   Joint   
Committee:— 

1. Shri B.  C. Pattanayak 
2. Shrimati  Yashoda Reddy 
3. Shri Gurmukh   Singh   Musafir 
4. Shri Dayaldas  Kurre 
5. Dr.   (Mrs.)   Mangladevi   Talwar 
6. Shri Sukhdev  Prasad 
7. Shrimati Vimal Punjab Deshmukh 
8. Shri Dayabhai V. Patel. 
9. Shri Rattan Lai 

 
10. Shri Balkrishan Gupta 
11. Shri Z. A. Ahmad. 
12. Shri Banka   Behary   Das,  and 
13. Pandit S. S. N. Tankha." The 

question was proposed. 

SHRI MULKA GOVINDA  REDDY 
(Mysore) : I want one information from the 
Minister. When this Gold Control Order was 
first enacted, thousands of goldsmiths were 
displaced. I would like to know what were the 
concessions that were given and to what extent 
and in which States they have all been imple-
mented. 

SHRI DAHYABHA1 V. PATEL (Gujarat) : 
I want to put one question. Does the hon. 
Minister think it practicable that the Joint 
Committee will sit and submit its resport 
before the 9th August? Does he expect 
Member of the Joint Committee to foreget all 
other business and con- 
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[Shri Dahyabhai V, Patel] 
centrate only on this? (Interruption), I do not 
think it is practicable. Yesterday we have seen 
how they want to rush through things. 

SHRI K. C. PANT : I must try to explain 
that we are functioning under a certain 
pressure of time because this Bill has got to be 
enacted within six weeks of the commencement 
of the session of Parliament. 

 
SHRI  DAHYABHAI   V.   PATEL    : 

Government seems to have a funny idea of 
time. 

SHRI K. C. PANT : It is in that light that we 
want to deal with this matter quickly. Shri 
Dahyabhai Patel is a member of the Joint 
Committee. I think we shall proceed in a 
manner in which he will also be satisfied that 
we have not rushed through it and he has had 
sufficient time to have his say. 

SHRI   DAHYABHAI   V.    PATEL 
In Joint Committees 1 h;we tried to fun-tion 
effectively, and therefore from my experience I 
say that it is not practicable to do it in this way. 
I do not go and remain absent during the period 
whenl am a member of the Committee. We 
have not finished with the Monopolies Bill yet. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Yadav. 
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THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): It is a very much changed 
Act. 
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SHRIC. ACHUTHA MENON (Kerala): 

Mr. Vice-Chairman, I support the motion 
to refer the Bill to a Select Committee and 
while supporting the motion I have to 
make certain observations on the Bill. 
Sir, we are acquainted with the history of 
thislegislation. When in 1962 the infamous 
Gold Control Order was promulgated 
which gave rise to a vast amount of dis 
tress to certain communities and to cer 
tain sections of the population, a terrific 
agitation arose. We all know that and 
because of the pressure of that agitation 
the Government was compelled to modify 
certain provisions in the Gold Control 
Order and subsequently they enacted the 
1965 legislation. Further they are now 
bringing in this legislation. I do not wish 
to refer to the consequences of the Gold 
Control Order as promulgated in 1962 
although I am inclined to agree with much 
of what my friend Mr. Yadav said with 
regard to that. Somebody from the.................... 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Mr. Menon, you might 
continue tomorrow. 

HALF-AN HOUR DISCUSSION RE 
FLIGHT OF PAKISTANI AIRCRAFT 

OVER   INDIAN  TERRITORY 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA ) : Mr. Mani will move it and 
he will take about ten minutes. The Minister 
will take another ten minutes and I have got 
two other names. These Members will put 
questions. 

SHRI A. D. MANI (Madhya Pradesh): Mr. 
Vice-Chairman, 1 have your permission for 
seeking to raise a discussion on points   arising  
out   of the   answers  to 


